CENTRAL ADNMINISTRAT IVE TRIBUNAL
CALCUT TA BENCH

Ne. M A.514 cf 1998
M A.515 ef 1598
(B.A,251 of 1996)

Date &f Oréar s 8.0

.

.« 1999

Present : Hen'ble Mr,Justice S,N,Mallicks Vice-Chairmen,

|

Hen'ble Mr,B.P,Singhs Administrative Pbmbﬁr.

SRINARAYAN RAM
Y8,

UNION GF INDIA & ORS,

Fer the applicant : [Ir.K.Sarkam ceunssl,

For the respen€ents: ir.B.Mkhsrjees cainsel,

4RDER

S.N. Mllicks V.C.

In MA,Ne.514 of 1998, the applicant has prayed

resteratien ef §,A,251 of 1996, yhich uﬁé dismisses F%

en 29.4,1998, In MA,515 of 1938, the app licant hag p
cendanatien of dslay in the matter of Filing the applF

resteratisn,

several adjeurnments wuas listed fer admissien hearing

2, It appedrs frem ths recers that 0,A, 251 ef 1996

for
r €efaylt
raygd fer

catien fer

after

on

1 29.4.1998. - Cn that eates the advecate en recerd fer |the applicant

did net ﬁppair’and néne appearae feor the app licant T@r the

applicint wég psrsenally present, The respondents yare present

threugh their lé,ceunsel) IT.B.ukherjes, The applicatien uas

ag such digmissed for sefault,

3. New tha instant miscellanseus Gpgglcatians have

began filed

an bshalf ef the applicant by anether lé,advecates Mr,K.Sarkar,

v e 2f=



-t 2 Y.

It ig stated in the application fer restoratien that the

applicant being ill ceuld net centact his ceunsal and %ﬂ-s
unable ts ceme en the lagt date ef hedring becsduse hs %Jas
auf'f‘erih@ frem Jaundice, In ﬁw-vapplicﬁtién f er rlsteratiOm.
it ig steted that the applicant was suffaering frem Hyp[sttiticu

and Jauneice @nd yas under the treatment sf the Distrilct Hasp ital

at Azamgarh (U,P.) and uas cured ef the illness w.e.f. 14.3.1938.

In paragraph 5 ef tha applicatien for cendonatien of €elays it
jg alge stated that @ fitness certificate dated 14,9,1996 is
annexed, It is interastine ‘te nete that in paragraphi{5 ef the
resteratien app licatien being MA,514 ef 1998y it is the case
af the ﬂppblir:.ﬁnt that en ths dats ef hearing i.a. 29.%, 1598,

his ceunsel was infermsd preperly ans ho yas alge net' present

bafere this Tribunal and the csunsel actually practising in the
CRlC;J tta High Caurt caule not ceme on the date of hedring ef

the U.A, This is @ curiaug stand teken by the @pplicant for ths
purpese of restsratien of the U,A, uhich is far fremicenvincing.

Furthermeres it appears frem the rscerd thdt the appllicant uas

first represented by ene ld.ceunsels Mr.U.Rudra, Th“-roaf‘tcro
n 9.9,1997» ene Mr.S5.P, fukherjes f’ilad vakalatnama slin I_ﬁehalf‘ L
of the applicant. The sais ceunsel has net Filss thi's resteratin
‘applicatien and there is ne ressen uhy the aferesaisl advecate ;!
en recerd ceuld net be pressnt in Ceurt uwhen the G.A, uas called

en for hearing en 29,4.1998. It further appesrs fraom the cduse

title of the O,A, that the applicent's address given thers is

B/122» Tranching Greund Read, P,5.Garden Reachy Caloutta,

4, We have gene threugh the medical certif icates, It appears

fream the annexurss te the applicatien fer rostorati.,un that the

sickness certificate is wates 29.4.1998 and the fithess certifica

ig dated 14.9.1998, All thase decuments de net suppert the

cententien of the applicant as medse in paragraph 5 jef M A,515/199

°_.‘ 3/-




.raliﬂblc in viey of the absve circumstances which de A

All the medical papers preducse by the app licant in suppert ef

his case are purpertes tvjn have besn issies frem the Districet

Hegp itals AZ“‘m@-’irh (UeP.)s There is ne explanatien yhy the
o

@pplicant has been te Azamgarh @ fall ill thers., FUr thermer e

the sickness certificats is dated 29,4.,1998, The prescriptien

ig @alse dated 29,4,1998, The fitness certificate iss |hewevers

dated 14,9,1998, All thege socuments ds net @ppedr te

be

ot e}(p lajn

the presence of the applicant at Azamgarh yhile hig adaress in

the O,A, heg been given @t Caloutta., Furthermeres thers is ne
sdtisfactery reagen why the advecate ef recerd fer the applicant
in the G,A, «id nl£ dppesr befers this Tribunal en 290,4,1998,
5S¢  We e net find any substance in this applicatien fer
resteratien er in the applicatien fer éondenatien of delay, s
@re not convinevcd that ths applicant yag prevented by any

sate when

sufficient céusge te 4ppedar befere this Trikunal en the

0,A.,251 of 1996 wag called on fer hearing er any suffji

cient causge

for eendoning the delay in the matter of filing the regteratien

épp licatien,

6. Beth the MA,s ére dismissed, No order is mase
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L. Se

ag te gegts,



